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COMl\UTI'EE ON PRIVATE MEMBERS' BILLS AND RESOLUTIONS 

(Sixth Lot Sabha) 

NINETEENTH REPORT 

I, the Chairman of the Committee on Private Members' Bills and Resolutions, 
having been authorised by the Committee to present the Report on their behalf, 
present this Nineteenth Report. 

2. The Committee met on the 9th May, 1978 for-
I. Qassification and allocation of time for discussion of Bills (vide 

Appendix) under clauses (b) and (c) of Rule 294(1) of the Rules 
of Procedure. 

II. Allocation of time under rule 294(1 He) of the Rules of Procedure 
to the resolutions at item Nos. 2, 3 and 4 set down in the List 
of Business for Friday, the 12th May. 1978. 

III. Reconsideration of the classification of the following Bills:-
(1) The Prevention of Social Disabilities Bill, 1977 by Dr. Vasant 

Kumar Pandit, M.~. 
(2) The Constitution (Amendment) Bill, 1977 (Amendment of 

article 18, etc.) byShri Mrityunjay Prasad, M.P. 

Classification and allocation of time to Bills 

3. The Members concerned had been invited to present before the Committee 
their views on their Bills. Shrimati Parvathi Krishnan and Shri Arjun Singh 
Bhadoria attended. ",:'Ul 

4~ After considering all aspects of the Bills. the Committee recommend that 
(i) the'Mirimniltl Wages (Amendment) Bill, 1978 (Amendment of sections 2 
and 3) bY''Shrimati Parvathi Krishnan and (ii) the Indian T11lSteeship Bill, 1978 
by Shri Arjun Singh Bhadoria be placed in category 'A' and all the remaining 
Bills be placed in category 'B'. The Committee recommend allocation of time 
for each of the Bills as shown in column 5 of the Appendix. 

Allotment of time to Resolutions 

5. The Members concerned had been invited to present their views on their 
resolutions before the Committee. None of them attended. 

6. The Committee recommend the allocation of time as follows:-
( 1) Resolution regarding Inter-State Rivers. 
(2) Resolution regarding amendment of the Representa-

tion of the People Act. 
(3) Resolution regarding declaration of National 

Holidays. 

Reconsideration of the Clllssification of Bills 

2 hours 

2 hours 

2 hours 

7. The Committee then considered the requests of Dr. Vasant Kumar Pandit 
and Shri Mrityunjay Prasad to ~ider their earlier decisions (vide Third and 

[p.T.O. 
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Seventh Reports respectively) regarding the classification of the following 
Billa:-

(1) The Prevention of Social Disabilities Bill/1977 by Dr. Vasant 
Kumar Pandit. 

(2) The Constitution (Amendment) Bill, 1977 (Amendment of article 
18, etc.) by SQri Mrityqnjay Prasad. 

8. The ),{em!lers-in-charJe of me ~ills were invited to attend the sitting. 
Dr. VCl$aJlt Kumar Pandjt attended. 

9. On reconsideration, the Committee recommend that the Prevention of 
Social Disabilities Bill, 1977 by Dr. Vaaant Kumar P~ndit might be placed in 
category 'A'. 

The Committee did not see any justification in altering the original categori-
sation of the Constitution (Amendment) Bill, 1977 (Ame~nt of article 18, 
etc.) by Shri Mrityunjay Prasad. 

10. The Committee recommend mat-
(i) the classification and allocation of time to Sills by the Committee, 

as showQ in the Appendix, be agreed to by tbe House; 
(ii) the allocatioD of time to resolutions, as sbPW11 in paragraph 6 above, 

be agreed to by the House; and 

the reclMaification of the Bill, as shown in parasraph 9 above, be 
agreed to by the House. 

NEW DELHI; 

May 9, ~978 _ .. 
Y~h4 19, 1900 (Saka) 

GOOEY MURAHAIU, 
CItairman, 

Commit. on PriW114 MemlHrJ' 
Bills .. ReMJllutioM. 



APPENDIX 

S. No. Name of the Bill and the Memher-in-charge Bill No. Category Time allo-
rec<>mmen- cate<! by the 
de<! Committee 

---------- ._------_._---
3 

The Motor Vehicle!' (Amendment) Bill, 1978 
(Amendment ofuctiolt !'5) by Shri R. D. Gattani 67 of 1978 

'2 The Code of Criminal Procedure (Amendment) 
Bill, 1978 (IruertUnt of MI" section 40A) by 
Shri Tej Pratap Singh 75 of 1978 

3 The Trade and Merchandi.e Marks (Amendment) 

4 

.'i 

(j 

7 

1\ 

Bill, 1978 (Amertdnrer" of uditmS 78, 79 dC.) by 
Shri Kanwal I.a! Gupta. 80 of 1978 

The Constitution (Amendment) Bill, 1978 
(AIMnd_,,' of IJTticle 30) by'ihri G. M. Banat-
walla 72 of 1978 

The Minimum Wages (Amendment) Bill, !978 
(A---" tif $Idions '2 lind 3) by Shrimati 
Parvathi Krishnan 81 of 1978 

The Beedi and Cigar Workers (Condition. of 
F.mptoyment) Amendment Bill, 1978 ( • .fmertd-
I1IItII Df s«tion.r '.2, 17 • • It.) by Shrimati Parvathi 
Krishnan 8'2 of 1978 

The Con-titution (Amendment) Bill, 1978 
(AIINnd_' ~f 1Ir/ieU 48 fllfd s-"IA Sdllthil.) by 
Shri R.D. GattllJli 73 of 1978 

'l'Iie Indian Tl"U!lteeship Bill, 1978 by Shri Arjun 
Singh Bhadoria 74 of 1978 

• 
GMGIPND-Lin0--906 LS-IO-S-78--580 

4 5 

B '2 houn; 

B '2 houn 

B '2 hours 

B '2 huun 

A '2 houn 

B '2 hours 

B '2 hours 

A II houn 
-. __ ..... _ .. _._---




